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It is an established practice that the
Chair will not compel a Minister to
divulge some information in answer to a
question when the Minister pleads his
inability to do so on the ground of public
interest, In the present case, some Mem-
bers have expressed certain misgivings
about the manner of these investments
by the LIC and have drawn attention to
a criticism that the LIC funds are being
invested to  strengthen the hands of
monopolists. It has been further pointed
out that the extent of sharcholding
of the LIC in the various companies
can be found by anyone on an inspection
of the records maintained by these com-
panies and also filed by them with the
Registrar of Companies.

_This House has no doubt ‘the right to
discuss the investment policy of the LIC
as indeed it has done before.

In view of the established Parliamentary
practice to which I referred to in the
beginning; I cannot call upon the Minister
to disclose the names of the individual
companies whose shares were purchased
or sold by the LIG during 1968. [ would,
however, suggest that the Deputy Prime
Minister might make a statement clari-
fying the position regarding these invest-
ments and also give as much information
as possible to allay any misapprehension

that the Members might entertain in
regard to these investments.
SHRI BHUPESH GUPTA (West

Bengal) : Thank you very much. Will you
put a time-limit to it ?

ey

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

CONSTITUTIONAL IMPLICATIONS OF THE

CENTRE’S ATTITUDE IN REGARD TO THE

DEMAND FOR THE RECALL OF THE GOVER-
NOR OF WEsT BENGAL

SHRI A. P. CHATTERJEE (West
Bengal) : I beg to call the attention of the
Minister of Home Affairs to the constitu-
tional implications of the Centre’s atti-
tude in regard to the demand fot the recall
of the Governor of West Bengal.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) Stir,
Article 156 of the Constitution provides
that the Governor of a State shall hold

[RAJYA SABHA]

to a matter of urgent 2672

public importance

office during the pleasure of the President
and that, subject to such pleasure, the
Governor shall hold office for a term of
five years from the date on which he enters
upon his office. However, the present
Governor of West Bengal had requested
the Prime Minister towards the end of
October, 1968 for a change on personal
grounds. He was persuaded to stay on in
view of the mid-term elections which
were to follow soon. The request made by
him is under consideration.

SHRI A, P, CHATTERJEE : According
to Article 163 of the Constitution
a Governor has to act on the advice of the
Council of Ministers. Now, if that is so,
will the hon. Minister inform this House,
in the name of constitutional propriety
and in order to avoid stiff-neckea obsti-
nate  opposition to the poliecy of the,
Council of Ministers, which otherwise
a Governor is bound to obey and to follow,
in order to avoid all these things and in
order to see that the constitutional machi-
nery in a particular State functions
smoothly with a Governor, who has to
comply with the advice of the Council
of Ministers, according to Artilcle 163
of the Constitution was it not incumbent
upon the Central Government to recall
the Governor when the United Front
Ministry asked the Central Government
to have him so recalled ? In this con-
nection may I ask the hon. Home Minis-
ter also this ? Is it or is it not a fact that
there was this  question also looming
large that this Governor of the State of
West  Bengal would try to play, well,
not a very fair game with the causes of
the summons which were required to be
read by him at the beginning of the first
session of the Legislature ? Now if the
Central Government had complicd with
the request of the State Government,
then this constitutionally critical position,
which has been created by the Governor
of the State of West Bengal by not
reading out the entire address which he
has to read in accordance with the con-
stitutional provisions, would it not have
been avoided ?

SHRIMATI LALITHA RAJAGO-
PALAN (Tamil Nadu) : On a point of
order, Sir,

SHRI A.D. MANI (Madhya Pradesh):
Ne point of order.
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SHRIMATI LALITHA (RAJAGO-
PALAN) There is a point of order.
Article 163 of the Constitution says :

“There shall be a Council of Ministers
with the Chief Minister at the head to
aid and advise the Governor in the exer-
cise of his functions except in so far as
he is by or under this Constitution re-
quired to exercise his functions or any
of them in his discretion.”

So  under this Article he can take the
advice of the Council of Ministers and
at the same time he can use his discretion
whether to act on that advice or not.

SHRI BHUPESH GUPTA (West
Bengal) : On a point of ignorance.
SHRIMATI LALITHA (RAJAGO-

PALAN) : No, no, I want to make another
point.

MR. CHAIRMAN : There is not point
of order; it is a question of clarification.

W TRMAIAN (IFAT T&;) ¢ AT
&1 Y=9 939 FT Y39 FE1 g1 9%l | 98
93 qET F1 8, ANHE FT A& | g
qNET AIF AET @1 § |

SHRIMATI
GOPALAN) :

LALITHA (RAJA-
The Article further says :

“If any question arises whether any
matter is or is not a matter as respects
which the Governor is by or under this
Constitution required to act in  his
discretion, the decision of the Gover-
nor in his discretion shall be final.”

So he cannot say that , , .

MR. CHAIRMAN : Now questions
for clarification.

SHRIMATI LALITHA (RAJA-
GOPALAN) : What is your ruling, Sir ?

MR. CHAIRMAN : There is no ruling.
(Interruptions)

SHRI A. P. CHATTERJEE : Sir,
now what I was asking from the hon,
Minister is this that in view of this that the
Governor was known to be planning to
play not a very fair game with the United
Front Ministry in the matter of the
Address which they would like him to
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present, an Address prepared by them
and which he is required to read under the

Constitution without any  amendment
and without any alteration, in view of
that, well, was it not incumbent upon

the Home Ministry of the Central Govern-
ment to recall the Governor ? 1 will ask
the Home Minister another question also.
Is the Central Government really in-
terested in creating a constitutional crisis
in the State of West Bengal ? Is the Cen-
tral Government not interested in allow-
ing the State Government of the State of
West Bengal to carry on the Government
of West Bengal smoothly and in accord-

ance with the constitutional privileges
given to it in a constitutional manner ?
If the Central Government was so in-

terested in allowing the United Front
Ministry to carry on smoothly and in
accordance with the constitutional powers
vested in the  United Front Ministry,
then why—I am asking this question
pointedly—why then did the Central
Government not recall the Governor
when the United Front Ministry asked
for his recall ? Secondly, was it not
incumbent upon the Central Government
to see that the constitutional machinery,
which provided for the Governor to act
on the advice of the Ministers, was it not
incumbent upon the Central Government
to see that there should be such a Gover-
nor, who would not be stiff-necked, who
would not be obstinate and who would
not listen to the advice, from outside
the State of West Bengal, to the advice
of interested persons ? If that is so,
then why the Central Government re-
fused to recall the Governor even though
it was again and again urged upon the
Central Government by the United Front
Ministry ? W s ; .

SHRI Y. B. CHAVAN : Sir, I am not
supposed to give the arguments; I am
supposed to give the clarifications. My
first clarification is about the latter point
which the hon. Member raised, namely,
what is the attitude of the Government
of India towards the West Bengal Govern-
ment. And I would like to make it clear
that we have welcomed the United Front
forming the Government in West Bengal.
We have welcomed the formation of their
Ministry and we have declared our inten-
tion to give them full co-operation. That
is our attitude towards the West Bengal
Government, and, Sir, this is a very
serious  assurance that is given by the
Prime  Minister of this country. This
Government stands by that assurance,
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[Shri ¥, B, Chavan] Centre take the position that it alone

As far as the question of Governor i8
concerned, he has asked me why the
Government failed to anticipate a situa-
tion where certain things were to happen.
I do not think any Government could
act on a hypothetical basis at that time

(Interruptions)

Secondly, Sir, what happened exactly
yesterday, I have not got any report from
the State Government and therefore
I refuse to comment on it at this stage.

Thirdly, Sir, asfar as the change of the
Governor is concerned, I have men-
tioned. What is important is the actual
fact and, Sir, the Governor himself has
expressed a desire and a wish, and has
requested for the change, and 1 have said,
Sir,‘ that the Government of India is
considering this proposal. Why was the
insistence on his recall necessary, I have
not understood. May be they have good
reasons; I am not commenting on them
and I do not want to comment also.
He has himself wanted the change, on
personal grounds. I have said that in my
report. Therefore, Sir, I think this contro-

versy should not be pursued in a spirit
which will  unnecessarily ~create further
bitterness, and I would request hon.

Members not to pursue this controversy.

SHRI A.D. MANI : I would not like
to pursue the matter in that spirit but
I want to ask some points of clarification.
May I ask the Home Minister whether
it did not occur to the Central Govern-
ment that the policies followed by Mr.
Dharma Vira was the issue before the
mld-‘.term election, and that the mid-term
clection was a censure of his policies as
ref:ently disclosed in the results of the
mid-term election where the issue of his
policies was put before the electorate ?

SHRI C. D. PANDE (Uttar Pradesh) :
That is our policy.

_SHRI A. D. MANI : Why was no ac-
tion taken by Government immediately
after the election ? Why did they wait
till this time ? This is the first point I want
to raise. The second point is : Does the
Government accept the position that the
States have a right to be consulted on who
shall be their Governors, or does the

shall decide who shall be the Governor
of a State ? Has not that right been con-
ceded to the States ? Is not that right
being conceded to some States, and are
not some States being allowed to exercise
the veto ? I believe Gujarat has done
it in the past. They said, “We do not
want a  Central man as our Governor”
And he was not sent. And when that has
been the position, why has not the re-
quest of the West Bengal Government been
acceded to> by Government ? The third
point is :  So many conversations took
place with Mr. Jyoti Basu and Mr.
Mukherjee. I do not want the details of
the conversations, but whén a Govern-
ment makes a representation to the Central
Government, this House has a right to
know what did they ask the Central
Government to do. If not the details,
at least tell us simply that they wanted
the Governor to be recalled. We want
at least that information. If you do not
give this information, somebody is
going to give it in the Wsst Bengal Legis-
lative Assembly. You must respect the
sovereignty of this House and its right to
be heard upon all these matters. Tell us
what were the representations made by
these two persons to the Central Govern-
ment.

SHRI Y. B. CHAVAN : The questions
that he raised as Nos. 2 and 3, I have
already answered. About the meaning
of the elections in 1g6g in Bengal, itis a
matter of interpretation. It is a matter of
political interpretation as to what is the
mandate of the electorate; he is entitled
to have one view and I am entitled to have
another view.

SHRI BHUPESH GUPTA:

your view ?

What is

SHRI Y. B. CHAVAN : I would inter-
pret the results to mean that the people
of Bengal have given a mandate to the
United Front to govern West Bengal
constittiounally.

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Sir, the matter involved is not
so simple as the Home Minister seems to
suggest. Of course I do not want to create
any bitterness on this issue but at the
same time we must be clear on one or
two points. The essential fact of the matter
is that the will of the people as expressed
by the result of the elections in West
Bengal has been thwarted by an indivi-
dual, may be because of the power which
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he holds with the backing of the Central
Government or may be because of some
of his own 1diosyncracies but the pomt 1s,
in a matter hke this : 1s the will of the
people to be the supreme thing or 1s the
will of an mdividual however highly
he may be placed 1s to be respected ?
This 1s the essential 1ssue and the essential
aspect of democracy, whatever may be
its form, 1s that the people’s will should
rule supreme 1n all matters If we consider
this as the essential aspect of democracy
what  happened in  West Bengal—the
Governor’s action—goes against all tenets
of democracy whatever may be the
constitutional provisions. The constitu-
tional provisions as such are not the main
thing, the main thing 1s the will of the
people as to how they wish to have their
Government carried on. I would
therefore ask the Government why 1t was
not possible for the Central Government
to have acted 1n good grace It issaid that
Mr. Dharma Vira, had asked to be re-
lieved 1n October, 1968. There were five
months 1 between and they could have
avoided a crisis ot this sort and avoided
slapping democracy in the face by keep-
1ing him there and creating a crisis of
confidence 1n the institutions of parha-
mentary democracy among the people.
They could have avoided 1t, they could
have straightway done 1t as soon as he
ashed for 1t Even after the elections were
ovcr there was enough time The elec-
tions were over on February g and the
results were announced on Febiuary 14
and there were three weeks 1 between
The Central Government could have
saved thewr face, Mi. Dharma Vira could
have saved his tace, the United Front
Government 1 West Bengal could have
saved 1ts face. They could have done 1t
without prolonging this issue and bringing
the whole thing to a crisis. May I know
from the Government why they did not
anticipate a difficulty ke this and avoid
this sort of a constitutional crisis ?

SHRI Y. B. CHAVAN . Sir, most of
the tume the hon Member expressed his
views and I have no comments to make
on his views As far as the question 1s

concerned, I have replied already
SHRI G GOPINATHAN NAIR
(Kciala) @ Sir, the hon Minister quoted

the constitution to say that the Governor
holds office during the pleasure of the
President. The West Bengal Government
made a request for the recall of Mr.
Dharma Vira to the President but the
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decision against his recall was taken by the
Internal Affairs Commuttee of the Cabinet
which might have advised the President
not to recall him. If the Internal Affairs
Commuttee of the Central Cabinet has
such powers to decide and advise the
President on the question of the recall
of the Governor has not the Cabinet of
West Bengal the same power to advise
the Governor as to the contents of his
Address to the legislature ?

SHRI Y. B. CHAVAN : I do not know
exactly what happened mn West Bengal,
I have no nformation about it and I do
not want to comment without having any
mformation on the subject.

SHRI CHITTA BASU (West Bengal) ¢
Sir, 1t 1s reported in the Press that the
copy of the Address which was given to
the Governor of West Bengal to be deli-
vered 1n the joint session of the legislature
of West Bengal vyesterday found its way
to the Home Ministry and the Governor
of West Bengal made up his mind under
mstructions and advice trom the Home
Ministry from here and mn this  context
may I know what was the ground for the
Government of India to advise the Gover-
nor of West Bengal to omut certain portion
of the Address ginen oy the Waest Bengal
Cabmet to be delivered in the legislature
yesterday ?  And the contents of those
portions  omitted have been published
in the Press today Waill the hon. Minister
kindly let the House know what are the
portions which were found so objection-
able by the Governor and also by the
Government of India as not to be read
i the House and why 1t was not found

to be 1n tune with the Consttuuon of  the
country ?

Secondly, Mr. Chairman, Sir, the
question of the power of the Governor

has been raised Is it not obligatory on
the part of the Governor of a State to
read the Address as drafted and ratified
by the Cabmet because this Address
outlines the policy ot the Government ?
By ius action of refusing to read the entire
Address as given by the Cabinet of West
Bengal did not the Governor of West
Bengal wviolate the constitutional obli-
gation he has to discharge as the Head of
the executive of the State ? If so, will
the hon. Mimster be pleased to state in
the House whether or not this action of
the Governor lays hum open to admoni-
tion, crniticism and  dismissal, if not
immpeachment, because there 1s no provi-
sion for the mmpeachment of Governor
i the Constitution of India ?
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[Shri Chitta Basu]

Lastly, may I also know from the hon.
Minister ~ whether this attitude of the
Centre does not create an impression in
the country today that the institution of
Governor would be used by the Centre to
topple  non-Congress  Governments in
many States which are in existence today
and which may come into  existence
tomorrow thereby straining the already
strained  Centre-State  relations in the
country ? In view of all these may I know
whether the hon. Minister will say that
the Governor of West Bengal should not
only be allowed a change but dismissed
for his constitutional improprieties so
that normalcy can be restored between
the State of West Bengal and the Govern-
ment of India ?

And in conclusion may I also know
whether the Government of India is also
willing to consult the Government of
West Bengal in the matter of placement of
another person as the Governor of the
State ?

MR. CHAIRMAN :

tions would you raise ?

How many ques-

SHRI Y. B. CHAVAN : I do not know
what all questions he has raised but one
thing I must say. He made certain alle-
gations that we had in our possession
parts of the Governor’s Address. It is
not true and we have not advised in
any way.

SHRI A. P. CHATTERJEE :
does not look like it.

But it

SHRI Y. B. CHAVAN : As far as the
changeover is concerned I have said that
the matter is under consideration.

SHRI A. G. KULKARNI (Maha-
rashtra ) : May I know from the Govern-
ment whether. . .

st TRAES @ <fwq, AR 4T 2,
g FMT WET F FAC A AT FX @
AT | -

\ Qo Sfto HARY : 1T FT &g WE |

S IWMAETAX : AW, WAL FE Q@
4 fF 37 #1 swar wiw faerm, wegiw
qIga F AT 9T AT FT I3A |
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SHRI A. G. KULKARNI : That right
you also have got. You can also go there;
you can also telephone and ask.

Now, Sir, I want clarification on three
points.
Firstly, 1 want to know whether it is

not a fact that the Government of India
tried to discuss with the United Front
Government in a conciliatory way to
find a way out of this problem and to
avoid a confrontation and if so, what
was the attitude of the United Front
Government on the consiliatory attitude
taken by the Government of India.

Secondly. ..

SHRI A. P. CHATTERJEE :
that conciliatory attitude ?

What is

SHRI A. G. KULKARNI : First let me
seek my clarification. Then we can sit
together and I shall explain to you.

Secondly, I want to know this. Some
friends are puting much emphasi> on
carrying out the constitutional respon-
sibility by the Governor. The Constitution
as well as convention demands that as soon
as the Governor or what you call the
presiding Officer of the Budget Session—
whether he is the President here or the
Governor there-—enters the House, is 1t
not the duty and courtesy on the part of
the Members of the House to stand up ?
How do they know that the Governor
is not going to read paras 2 and 3 ? So,
I want to know whether the Government
of India takes a serious view of the flouting
of the Constitution by the Members
concerned. What is the view of the Go-
vernment on that ? They only talk of the
Constitution. ThLey do not know how to
implement it. It is one thing to talk of
the Constitution and another thing to
implement it. The third point is...

)

SHRI BHUPESH GUPTA : On a
point of order. Where does our Consti-
tution say, as the hon. Member has

jectured, that we have to stand up ?

AN HON. MEMBER :
point of order.

There is no

(Interruptions)

SHRI M. RUTHNASWAMY (Tamil
Nadu) : Standing up is a matter of man-
ners, not of the Gonstitution at all.
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SHRI A. G KULKARNI : My last
pomt is this. Really the need of the country
today 1s to have a consihatory and com-
promising attitude to the Governments
elected by the people. In this connection,
the Central Government and the State
Government, of whatever party 1t be,
must pull together. It 1s of immense
necessity  to see that we must all pull
together with a sense of compromise and
understanding each other. Would the
Government of India impress upon the
Umnited Front Government in Bengal to
behave like this ?

SHRI Y. B. CHAVAN : As far as the
third part of the question 15 concerned
1t 15 certamly necessary for all Govern-
ments, including the Central Govern-
ment, to have a concihatory attitude
and to give due co-operation. Ido not
want to make any allegation agamnst the
West Bengal Government on this matter.
Effort will have to be made for a concilia-
tory approach and I think these efforts
will succeed. As far as what happened
is concerned, whether somebody stood up
or did not stand up, I have not got any
official information. I cannot comment
on it.

DR. B. N. ANTANI (Gujarat) :
try to be too clever.

Do not

Y AR . A, | 78 A
FrEar g f& aar 9T w0y S F7 0w g
F I JTDEN FV AT HFHTOT garr & a1 Ay
foasr qogmier & 9 &% FAQ AU E,
TF 1 & wulq F1 wAE, §EA § SEHT
w-faas A drger § wiaafooz o qarg
q FW F AT AA@FAT

wfY mrER Wt wR (A1 1)
faa® #ar & 7

sft TrAAEn : feofmT | UF e,
gaR feofma siie R Ffaqe A1 qag
FFHFET, FITF AT IS (Inter-
ruption ) FTT FVE  SIHT F-faEw AG
FuEAT At 2¥ feofwa #g ¥ W E, @-
faas feofm &1 xq § | a1, s,
Tsaqrer Tgufa & use ¥ gfeEd ¥
FE TAG FW FT T 41 IHH  TFAEAC
arh Sfasee & gwar € A1 8 #|iw
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gare afaum 7 gfgdee w1 Fh" FE
FT AFFRITE | —_

TF WEHE §Ie  TI9L 3 AU 78 &)

sft TRARAY : TN F fau H@ifET
AT g1 FfF AT Y qf9se F gaew
F1 efama ¥ F1°H FJ IAFT U AR
Sf@sT qT SrAM | gAY FTET A-AIT
fem o gaat T@T @, g9 faamdl § Fe-
Zazae fgeedt &, safaq @ g7 wrg
qrqF U FIAA wAr o ¥ faaed
FET AEEC g F EFT gwe T 6T
FIH FA A FI FL — ,

“Smce the dismussal of the Fox-
North coalition 1n 1783, there has been

no instance of dlsnussal of any Minstry
in England too.’

1783 & arg fFdr g3 A1 FIawg
feafws #3 & zawr F1% agam 4 ¢
=g, g GTU AT IHfAU ST FAITE
ST F TF TAF0 T0 Fa0 Is0 (%
qfemw e Y a7 F fenfaw £ faar »
T A &~

“As Laski put it,
missal of the Ministry 1s the abandon-
ment of his neutrality. He has, by
their dismissal, asked the country to
reject their views and has thereby pro-
claimed his own.’

the King’s dis-

qfeaw I A YEd. & FAr usqere
q U § g9 feefaw ¥ agr A
afaaftog ) fealfeg fFar | wgam Tar
gar 7 agl A A F gy Sy agr #v
TFTT A TS € JAA T T997 4 @
afer sw TSmO F1 @-faEs s
=BT FT &7 IZW F&F JgT X giafesa
g 19, A TsAII 7 Fw fmwr 4 ay
AT GFTIefaar FFEY w1 &R a1 /g |
TS & e &7 afy o g
grar § & ueawe frad afe faraame
NI, THHT FE GIT GEAA TH GLFIT
AT AT A ? A 9 Fe ARAC §
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(= TsTUET]

aifegied qaAiT g FTEE 1950 FT
407 9% IX FIFIX GG a1 !
A FY ST

“Dismissal is an extreme step which,
in England, could involve the very
survival of monarchy.” 1

g1 war & fF e s B oW S1eWR
agt #r woere F feafam #T ¥ Q1 @@

T ERT | WA oy, ag Wil
FT gatgdd AT | T THT § qG0 FT
ergee ag & fomn s agt SHEAE
2, uE 99EF §, ST SAWA AV W
T 2 WY aeT ¥ 7 fF sawie s
wa-faaF 1 TR & o9 Arg fFAT
T 1 feafag #7 T @1 a8 99
G qRY agr F [AE g1 AR | 5T
gt #1 wlafeea $@& 98 F79 gmam
SR

“It is sufficient to recall the execu-
tion of Charles I to appreciate how the
British deal with their erring Kings.”

Y TN FE AT AR T TS
F FATAT Y AP FWT &, T§ TR
AT I AT A AT FE F gaF A |
F acd B ¥ 99F 99 ¥ fau quie
gt ar A} 7 Ag € @iy 75 @I E FF
WTTEAY Y AT H R Sean &a-faas
q AWML FT A AW = gmaraera
TSI FT ERIT FifF TgT 9T 7347 § A1
fog @ & 48 w% F 919 gar FEy
TS TG F1 FAAT H99 SFqaAT e3-faaw
F FT GFAT | T DI AT FH ALY
gAT & | TWT F TEFT qq1 T =AEATE |

“Tne provision for impeachment in
the Indian  Constitution provides
safeguards against an indiscreet Presi-
dent”, 4

- e, ofgse ®.., .

MR. CHAIRMAN : Mr. Rajnarain,
you need not tell us about the history of

[RAJYA SABHA]
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England. Most of us have read the history
of England. You have explained suffi-
ciently your point of view. Therefore, you
may kindly put a question for clarification

=t TRATTRAW : AT 7 F7 &Y AFF
g ar guikT ag waA g fF gane sedegae
¥ o7 #fgse F1 39 FA FT g% @I §,
st #fese soes g, fag wfase #1 97
grar g, 9 9f9se F g TSI w7
qAT ¥ F% A samar Qv ow sfase
FT FIEIITT F T FAATT FI7 § gFI=-
HzZ 3 T TSIITT T FET TEOT FI
F1 TS RN AT AE gRIT, 4 gART
RAE! ‘

MR. CHAIRMAN : I cannot give you
more time. You have already taken ten

minutes. You may take another three
minutes.

sft TR @ Gver guw gy e )
3 gat 9X ¥ femwmw W@y, g
99T 9EH qAIT g AT fed & qger
& fraga s @ o fw gaar, L

MR. CHAIRMAN : So far as this
matter'is concerned, I cannot give you
more time.

off TRATTIA ¢ 91 ATT OF o7 9F a¥
g M A VT QR AT AN & | 29 GO
W 4 fF e g AF ¥ qgw & 1 gwiw
Fiiar sz 8 | ag ag & “afrr
A GIHT AT ST 2 qHAT
HT 19T TATH FT UG ¥ FeT T
FATA TS FTEHIT F AT &7 JA 1T
FAN,  USY FIFR I AR &
SPTATT FT TTET TATT FAT HR USFYieT
AT gudE gaEa A fewifor Y f
Tfeug a1 FEAFIT T 80, J IO
Aqenford qF X 7 1 g@AT a9 gW
F1fa e a1, zafad § ag Fgar Fear

_SHRI KRISHAN KANT (Haryana) :
Sir, on a point of order. You have admitted
the calling attention notice as it is listed
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here. He is reading the calling attention
as given by him. So, the question is clari-
fications can be asked on this calling
attention and the statement made by the
Home Minister. He is reading other points
which are irrelevant.

MR. CHAIRMAN : If you want clari-
fication on some other matter which is not
here, make a separate motion, I shall
consider. You should not do that.

=Y TRATIAO @ 3TF & | AT T F90
FT F g q A9 SAfFC AR Feq
F1 3R oY J|@T A FTHET FL | T A
FgaT wigar g f wea | faaa & o9 9%
S 4% § A9 § ey 3 fafey &
feafaas #1 amq g21s, fHdt A geeAl
F USAQA & A1 97 7 I=7 F1 fa=ar 9,
{7 $9 F71 9% e & go Far afeq
IqF o FiTy ag S L,

A AT (A0 REgW AT ) ¢ T
Fraa

A TRATITEN & . . . FT % T 926
IR q@ ¥ gEe @ e §
fAwiaa @7 &Y (19 FWY YR A |

MR. CHAIRMAN : Raise it in a few
words.

¢ 1 sYTRAEY ¢ g g 0 s aF at

g & T4 g | H OAOE JEAFy
& ford farg @17 & {1 agedt #1 TEFL
& ford faqrw a% & Fgac =ngan § {5 s
grge St fe d1F @ F gy | 93
§ IAFT T3 BAE U39 g1 &7 a1 a9 1
AT S | HT S RAAA U F1 AAFL
qrAATa 54T S #Y B seg | w07
gear ad) w7 & 5 wre e wsaEt &
wa¥ fom & & 10 wX < & afs 9
¥ 1 3= awR FT T & gEw
fAFAl al W TH dg T41 I, 9T g
gl I FIT TF |

oft Aage a1 gl ¢ B FEd & |
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s VAT : HIENT QI |

=it diierax ari (fagre) : o7 w7 a9 )

SHRI RAJNARAIN : ‘““While speaking
at the farewell function organised on the
eve of his retirement from office Mr.
Ayyangar said”...

MR. CHAIRMAN :
to do with this.

st TR : g | TE@feg § wrad
woY St & FEA1 Avgar g fn Sfw ot e
oF 0F [Ade, UF uF @ W AT G
¥ 99 9T FT IBIT & safed 9g qIF §
1 3 T g T F awEe o agh q%
T F amRr Far § fE s g
F1 F 791 St § IqAT AT 9w
T8 I i T8 @I ¥ AN §
IR F ST AT & IA0qr § 1 A AR
FT agT 3% FT TR A 7T @r ? g
St F FE FE AT GEHI T A0 w@r ?
A A F featrma & sy 719 g §
I FH F1 4G A SAar ¥ gw fem

MR, CHAIRMAN : You are gomg

into irrelevant matters,

This has nothing

. IWRAAT : maa arrtr A agy
@ gl

MR. CHAIRMAN : I want you to
put 2 question for clarification or you put

a separate motion. I will not allow you
more than two minutes.

St TRARTAN : FF g | AT A
IR KT H A0 F | ITF! AT FT H
AT A 1 3 fawe s @Y di| at =
AU

SHRI SHEEL BHADRA YAJEE :
Do not cut joke with the Chairman.
Obey the Chair. Nonsense.

wft TRATTAN : FAT Jg HAIT T9T§?
AL T AT Fg, FaGHIAT FL AT 3
AET FAT @ AT E | qVF FEAT AL,
afe aray a2 @ T g fa agh & S



-

2687 Calling Attention

[ eI ]
FT IoUA GF, qE W AL FEW | HT
Q& agadislt ¥ T7 §9g A A= |

SHRI SHEEL BHADRA YAJEE
Your behaviour here is a shameless act.

Y TRATRTN : T&F & JIEL AT FT
AT WOR &1 S ged H gFeq &l
FRAST FE F |

sft TheE arelt : AT Y I TE FIEAT
FEaWE oM £ F 9AWR A9 ¥EA
F@ a1 /8

s TR ¢ 3T FEaAST A W@
&, WA F AgT gA¥ WH W A AGH
T AT H Aol .. - : L

st flaww g ¢ fwT =g nma
qaT Ed A FLWE | .

MR. CHAIRMAN : You go ahead
please. You go ahead. Lol <

st TR ¢ SR, JT0 AT A §
f5 zo gt ¥ faas § 9g @17 w0 Agl
g faF 97 TSI A QST F Y gAL-
zée %z g feafmm g€ afl awr
W /T @7 T Q¥ TR AT AT AT
g g #) ag faaw &1 &l avar ?
AT gz foas 7 o FT F N o AN
FATFAE TSI 3 I GHY F, AASAYTA
¥ feafew #U FX & qATEE WE ¥ @A
H SUTAT ATHRT A FY, TG AT AT AR
F A AT AWUT F JE ASHNT FY
qTqE 7 T 7T 9T A AT FT W@ &
Tofad ¥ A &, & 9ar g fr o 5@

§ g feafs &1 w8 5 dfqoma ==
T o1 W A A< wA #7 gfaaw @g
ITH! i TG qew F@r fvogw wAr
Z&NET & AT JIW AT FH g1 § yHAT
F1 SEFr (qeRgrd & o fodard &
FC TFg [F AU 99 AR @ AT
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afad gn gEivEr T IR g | ag A
s |1 F4qTd { |

5| AT TE A" (IAT H_W) ¢
T oUF off o FT Tiq ATTHI @ T |

SHRI Y. B. CHAVAN : Sir, the hon.
Member started puiting his question in a
very right manner and I think he stated
the constitutional position very correctly
that the Governor has got three functions,
and then he proceeded further to put me
certain constitutional questions. Again
he cited some examples of the history of
England also. My answer to his question
is that, really speaking, the answer is in
the question itself that he put. The
Governor has got different aspects of
functions to do and he himself has men-
tioned that he has discretionary powers.
What happend in this particular case ?
Because he was generally discussing the
Constitution, therefore I mentioned it.
As far as the Bengal situation is concerned,
I do not want to go into the details because
no clarification as such is necessary in
this matter., Some of the facts which
are yet not known, I do not want to go
into that. But I personally would ask
one counter-question. As far as the Go-
vernment was concerned Government
was considering the request of the Go-
vernor for a change. That is exactly what
was wanted. Where was the necessity of
all these constitutional difficulties or
creating a sense of bitterness ? I would
still request hon. Members not to proceed
in this spirit.

SHRI BHUPESH GUPTA : I would
strictly confine myself to the calling
attention notice. It relates to the question
of recall of the Governor prior to the
joint session, which was yesterday. Another
point as to what happened vyesterday,
the Governor’s conduct of skipping over
certain  portions of the speech, that

matter is not the subject-matter of dis-
cussion. I have given notice of a regular
motion where this question should be
discussed in all ser ousness, the constitu-~
tional, political and other implications.
I hope you will provide for a discussion.
With regard to the suggestion for the
recall or proposal ‘or the recall of the
Governor prior to 6th of March, that is
to say, the date of :he joint session of the
two Houses of the West Bengal
Legislature Sir, from what the
hon. Minister has said, it is

clear that the Governor

1 PM,

quite
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himself wanted to leave West Bengal and
as early as October last year, he had
written to the Prime Minister requesting
her to remove him from West Bengal.
It remains to be explained why that was
not done. The Governor, according to
the hon. Minister, gave grounds of health.
Well, I would like to know if our Prime
Minister had any medical examination
made of the Governor in order to find out
if he was in sound health. Why was he
not taken away especially when the
United Front even before the election
had demanded his removal and 40,000
people of West Bengal had earlier gone
to jail in support of this demand, as a
protest against the action of the Gover-
nor ? Itremains to be explained. Even so,
if they did not remove him last ye-r, why
before the election or immediately there-
after was he not removed to another
State or wherever it may be—I am not going
into that—in view of either the political
situation in that State or in view of the
results of the elections ? That remains
to be explained. Do I take it that the
Central Government was trying to engi-
neer a situation i1n which they thougnt
that they would be in a better position
to  discredit again—if they could—the
West Bengal United Front Government ?
It was a provocation which they gave
yesterday. But it must be said to the
eternal credit of the United Front and the
United Front Government that they
behaved with great dignity and with
great  confidence in what they were
doing. Therefore, Sir, it should be ex-
plained why the removal was not made.

the hon. Minister said that it is
consideration. I should like to
put up before
the Cabinet and when the matter came
under active consideration. Is it not a
fact that one of the reasons why in De-
cember and January the Governor was
not removed was that the Central Go-
" vernment here were expecting that the
United Front would be defeated and that
the Congress would again come to power
there ? If Mr. Chavan will permit me,
I can quote him, and since he is here,
I would like to quote him. I happened to
meet him on the 8th of January at the
Banaras Airport. He was coming after
an election campaign from West Bengal
and Bihar. I was also coming to Delhi
from my campaign in U.P. Mr. Chavan
was very nice; he took me to his VIP
room and gave me coffee. Only one thing
he said. You listen. He is here. I am
quoting his words. Immediately I took

5—4R.S.[69

Now,
under

[7 MARCH 1969]

2690

to a matter (f urgent
“ublic importance

them down. He said, “Bhupesh, we are
defeating you in Bengal this time* I
said ‘““Mr. Chavan, I do not think so”
With his smile, Mr. Chavan said this
thing, He will not deny it, I am sure.
Is he aware that even after the polling
had been completed but before the re-
sults weze announced the Governor met
some people including some  foreign
personalities—I will not name them—and
told them that in this election the United
Front would not get a majority but the
Congress might get anything between
120 to 160 seats ? Therefore, it was quite
clear that they were expecting that the
United Front would be defeated and. . .

MR. CHAIRMAN : I would like to

suggest that private conversations bet-
ween friends need not be brought in;
otherwise there is a danger. We talk

about so many things. I talk about so many
things in my Chamber and if quoted,
what will happen ?

SHRI BHUPESH GUPTA : Therefore,
please understand. Mr. Chavan is a
sportsman. On the very first day of the
Budget Session. I went to him, reminded
him of what he had told me and he ad-
mitted and he congratulated the West
Bengal United Front for proving him
wrong. That is all right.

Now, Sir, one relevant question is there
which M:. Chavan should clarify. Mr.
Chavan has said that they did not give
any instruction to the West Bengal
Governor not to read any portion of the
Address. Yesterday hesaidit, I repeat it.
But, Sir, the United Front demanded the
recall of the Governor. When they formed
the Government, this was one of the first

decisions. A letter was written to the
Prime Minister by the Chief Minister.
Telephone conversation went om.

Secondly, Mr. Chavan also knew—and
the Government knew—that the problem
would arise there in regard to the Address
and it was almost in the air, in the Press,
that the Governor might not read a certain
portion. Not only that. Yesterday, the
Attorney-General gave an opinion before
the Address was made—The Times of
India carried it—that the Governor need
not read every paragraph in the Address.
In view of this, why did not the Central
Government issue a  direction under
atticle 256 of the Constitution asking the
Governor that in view of the controversy
which has arisen, the Governor should
read the entire Address withour skipping
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[Shri Bhupesh Gupta,] )
over any passage ? Sir, that article clearly
lays down that the Central Government
can issue a direction in the case of tl}e
Governor. That also has to be borne 1n
mind.

Before Isit down, all that I can say is
that the Central Government deliberately
kept him there in order to provoke again
the West Bengal people and engineer a
situation where they thought that a
crisis would arise in which they would
get the better of the West Bengal United
Front Government. Now that this has
boomeranged, would they now consider
immediately recalling the Governo: from
West Begngal and give a clear assurance
also that the appointment of the next Gov-
ernor of West Bengal would be made not
only in consultation with, but also with
the prior acceptance of, the West Begnal
United Front Government?

These are the questions confined to
this particular issue of the matter. I am
not going into the other things. T hope
that you will allow a discussion with re-
gard to the bigger question of the Go-
vernot’s conduct vyesterday. Mr. Jaya-
prakash Narain has made a statement and
accused the Governor of undermining the
Constitution.  Mr. Jayaprakash Narain
is not a party man. Therefore, we shall
take this matter to the National Integra-
tion Gouncil’s Standing Committee
which is meeting in March.

SHRIY. B. CHAVAN : I am glad that
hon. Shri Bhupesh Gupta has classified
these two different things. About what
happened vyesterday, etc. if the han.
Member  desires to discuss this matter
at some suitable time, . I will have no
objection for such a discussion.

' o

He asked a question why it is that after
October he was not removed. I would
like to point out two things to him that,
first of all, it was intended to hold the
elections in November. Unfortunately,
there were very heavy floods in West
Bengal. And when such an adversity
comes, is it right to change administra-
tors ? As the mid-term elections were
round the corner and as a very difficult
situation was there in the life of West
Bengal, we did not think it wise to change
the horse in midstream.

SHRI BHUPESH GUPTA :

I see
dark horse of the Congress Party.

[RAJYA SABHA]
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SHRI Y. B. CHAVAN : Well, that is
not horse sense, 1 should say.

SHRI BHUPESH GUPTA : Horse,

you said. Only one horse is involved.

SHRI Y. B. CHAVAN : Anyway, for
very good admiunistrative reasons, we
decided not to change him. I do not think
that the Government’s decision in that
matter was wrong. It was oriented in a
very good sense for the welfare of the
people of West Bengal, as a matter of fact.

As far as the other matters are con-
cerned, we are going to discuss them later
on and we can certainly take them up.

SHRI BHUPESH GUPTA : I have got
a reasonable doubt. Why didn’t  you
exercise your power under article 256
when the Attorney-General spoke and
other spoke and instruct the Governor
that he should read out the entire thing
instead of creating the crisis that he has
created ?

SHRI Y. B. CHAVAN You are
coming to what has happened yesterday.
I do not have facts officially, I just
cannot speak.

Sir, you have very rightly advised him.
But he has brought in the conversation
that we had as two friends. I was at Bana-
ras Airport not as Home Minister, 1 was
there asa Clongress leader, and I happened
to meet another Communist leader. So,
we met together and we were exchanging
our assessments. He told me that my party
was going to be defeated there this time.

SHRI BHUPESH GUPTA : I see,
Therefore, do I expect that he did not
believe in what he told me ? .

SHRI Y. B. CHAVAN : As I was

expecting the defeat of his party in West
Bengal, he was expecting the defeat of my
party in U P.

SHRI BHUPESH GUPTA : I never
told you that.
SHRI Y. B. CHAVAN It was an

exchange of assessment of two friends in the
political sense. I do not mind his bringing
it here because he brought it in a good
sense, Ishouldsay. Sir, thereis nothing
more to be explained as far as this question
is concerned.

4
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st fA@w awt (wew 9dw) @ F A
q og AT g, a8 qAr e a7
= &, &6 e & M 9 faog & aw
I AW A gHAIT QIS &7 g2 F o
T ART FT HIT IHF 1T ATT ITHT
FE TR Agl faur, afew awm g
F1 g% ¥ a8 g1 147 FF ST 987 Zerar
iEnT, gaF a1z {67 a8 W= #§ aar
a7r o aWAT arEa ¥ § W7 A FL ag
gger ARl & JA FT ART A7 A7 ) 39
T ga faae $TEE | AV g 3@y wAar
Tg 99 bar g fF, W@ s @ N w9
A wg AfFT 17 F FgET fqar, @wi &
AW & GTAT A9 FgF AT E | AV AT 9
AIAS TR (AHeT |

X N I = TFR FE TR
T F, TS AN F AT FHFAT A7
Fg ST 3T FY TEBTAT F AT ARG
AT FIA7 @7 AT HT TF FC Fvg AR
O AT A AT FLHIR SATFT IAGTH
g SIEAT a1 S F FF F FAGR T3
T AT F AT F WA IO
AT FAT AR AT F ATTHE ?

Announcement

SHRI Y. B. CHAVAN : Sir, the hon.
Member has raised another aspect of the
problem. We never decide questions on
the point of prestige as such.

* ,-
= s

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE INDIAN TELE-
GRAPH AcT, 1885

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(PROF. SHER SINGH) : Sir, I beg to
lay on the Table, under sub-section (5)
of section 7 of the Indian Telegraph Act,
1885, a copy each of the following Noti-
fications of the Department of Communi-
cations (Posts and Telegraphs Board) :—

(i) Notification G.S.R. No. 247, dated
the 24th January, 1969 (in English),
publishing the Indian Telegraph (Se-
cond Amendment) Rules, 1969.
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(ii) Notification G.S.R. No. 248,
dated the 24th January, 1969 (in Hindi),

publishing the Indian Telegraph (Se-
cond Amendment) Rules, 1969,

[Placed in Library. See No.LT-215/69
for (i) and (ii)].

NOMINATION TO THE GENERAL
ASSEMBLY OF THE INDIAN COUN-
CIL FOR CULTURAL RELATIONS

MR. CHAIRMAN : I have to inform
Members that I have nominated ShriRam
Singh to be a member of the General
Assembly  of the Indian Council for
Cultural Relations.

Statement by the Leader of the House.

SHRI BHUPESH GUPTA  (West
Bengal) Sir, what about the other
thing—I wanted to invite attention

immediately to that; otherwise it will not
be relevant—the reported swearing in of
the Raja of Ramgarh..,

MR. CHAIRMAN : I have not given
permission, I am sorry. You can bring it
later.

SHRI BHUPESH GUPTA : To-day ?
MR. CHAIRMAN : Not to-day.

SHRI BHUPESH GUPTA : Sir, the
High Court has passed strictures, the
Supreme Court has passed strictures, .

MR. CHAIRMAN : No, I had not
given you permission. You can put it on
Monday.

The Leader of the House.

——

ANNOUNCEMENT RE
MENT BUSINESS

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) : With
your permission, Sir, I rise to announce
that Government business in this House
during the week commencing Monday,
the 1oth March, 1969, will consist of—

(1) Further discussion on the state-
ment made by the Minister of Industrial
Development, Internal Trade and Com-
pany Affairs on the 18th February,
1969, in regard to the allegations against
the Birla Group of industries.

(2) Discussion on the Railway Budget
for 1969-70.

(3) General discussion on the General
Budget for 196g-70.

GOVERN-



